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Heard learned counsel Mr 3.l
Sarkar on behalf of applicant Shr.

~A@K.Mazumdar. Perused the stateme

of grievances and reliefs sought
in this application. Copy of this
application is served on learned
Railwa} counsel Mr B.K.Sharma and
he also receives notice on behal
of respondents No.1, 2 and 3. Let
notice be served on respondent No
under Registered Post. Learned
Railway counsel Mr B.K.Sharma pra
for 10 days time to get instructi
List on 12.5.1994 for consi.

deration of admission and disposa
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12.5.,94 Learned counssl for tha part;
~ submit to list this case for |
con31derat1on of admission o&
19.5,1994, '§

LlSt on 19 5¢34 for con31derc
'tlon of admission as prayed fores
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19, S 94 . Learned counsel Mr J.L.éarkar
is present. Railway counsel Mr B.K.
Sharma is expected to come tomorrou
Listﬁtomorruu the 20.5.94 for
cons;deratlon and order in presence

Railuay counsel Mr B.K. aharma.
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20.5.@4 x Heard lsarned counssl
i _f} e ‘Nr Jelo Sarkar on bshalf of the

o ) applicant, Shri A.K, Mazumder.
. Peo Perused the statement of grievances
AR aad relisfs sought for in this
o appllcation.‘ The main grisvance of
applzcant is against promotion of
'Shri Kalpataru Paul to the post of

Ir Clerk supersading him. The
- yapplicant claims that he is senior
S to Shri K. Paul and highar scale of
' pay. Also heard learned Railuay%i
~1Counsel Mr B.K, Sharma on bashalf of
- L , the respondents, The impugnad order
L .. . 'of promotion was passed vids office
A U order NesEf254/24(E)AP Pt.I1 dated
I  18.2,199%(Annexura-M) ¢
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Dl o The applicant has preferred
o ' rapressntation dated 21,.,2,1994 befo
the Chisf Personnel Officer (CPO),
N.f+ Railuay, Maligaon, stating his
,grievancas.:The-raprosantation has
not yst been disposed of. A letter
. datad 135,199 from the Divisional
Cy e Ralluay Manager(P), Alipurduar
. 'Junction to the General Manager(P),
e 'Maligaon disclosaes that the applica
' had approached the CPO, Maligaon wi
his grievances and that his case is
‘at tha examination stage at ths lew
of the CPO, Learnad counssl Mr J.LJ
TRV Sarkar submits that the compatsnt
.ot o L authority be directed to hsar both
the parties, namely, the applicant
and respondent No.4, Shri K. Paul
while disposing of the representati
and grievances of the applicant.
Mir BeKs Sharma has no objsction if
order is passed as suggestad by
Mir Sarkar, As thefrepresentatiaﬂ is
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opy of the ordar may be ,'
'urnished toths counsel for
he #parties.
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:pending for consideration and dispos
'by the CPO, ue prafer not tgo admit t
‘application at this staga, but to
~ ‘direct ths compstant authority to
'dispose of the representation dated

21;2 J994 of the applicant with
Speaking order,

Mr J.L. Sarkar submits that t
aapplicant desires to Submit addition
reprssentation o Yea: allau the applic:
. to file addltional rapresaatatisajto
1'the cempatent autherity in continuat
of his previous representation u;thxl
-'20 (twenty) days from today. We nois
| direct the compatent authority to
dispose of the representation dated
'21,2,1994 and the addltional represer
'txon of the applicant by sneaking GIC
after hearing both applicant and -
| 'respondent No.4, Shri K., Paul*wzthin
| perzod of tuo months from the date of
racelpt copy of the additional
l representation. If no additional
'representation is submitted, than the
‘competent authority shall d;spase of
‘the reprasentation dated °1.2.1994
;within & 2(twe) .months fyrom expiry of
tuenty days from today.
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; This application is disposed 0
with the above ordsr,

Inform all concernsd.
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